| TEM NO 46 COURT NO. 7 SECTION | VB
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No(s).35563-
35564/ 2010

(From the judgenent and order dated 22/09/2008 in RA No. 29/2010 &

RFA No. 2016/1988 of The HI GH COURT OF PUNJAB & HARYANA AT

CHANDI GARH)

HAKAM S| NGH Petitioner(s)
VERSUS

STATE OF HARYANA Respondent (s)

(Wth appln(s) for c/delay in filing SLP and office report )

Dat e: 15/04/2011 These Petitions were called on for hearing today.

CORAM :

HON BLE MR JUSTI CE HARJI T SI NGH BEDI

HON BLE MR JUSTI CE CHANDRAMAULI KR. PRASAD
For Petitioner(s) M. P.S. Patwalia, Sr.Adv.

M. Aman Preet Singh, Adv.
M. Ashok K. Mhaj an, Adv.

For Respondent (s)
UPON hearing counsel the Court made the follow ng
ORDER
M. Manjit Dal as though served personally, has
not put in appearance.
Four weeks'’ time gr ant ed for filing count er
af fidavit. Rej oi nder, if any, may be filed within four
weeks thereafter.
Li st thereafter.
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